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.ORIGINAL APPLICATION NUS. 517, 518, 811, B 3 & 890/ 1994

.Shri T.V. Ramanan -

1.

2,

3e

4..

CENTRAL ADNINISTRATIVE TRIBUNAL,
o BANGALDRE BENCH,

TUESDAY. THE 26TH DAY OF JuLy, 1994
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LA I HIBﬂIbED (A)

Shri L. Shivalinga,

15/0 Lingaiah, Major,

Working as Farm Hand,

;Reslding near Madhu Store,

-Post Sanjeevini Nagar,

Hebbal,

'Bangalore - 560 024,

(OA_No. 517/ 1994)

!

:Shri murugadas,
's/o Mannangatty,

.Major,

lworking as Farm Hand,

{Resident of Farm Quarters, ’

iNo. T/44/ 1, Hebbal, . : :
,Bangalore - 560 024, e eee Applicants
: ( 0A No. 518/ 1994) '

: - (By Advocate m/s Ve Javahar Babu )
[ . :
,Shri Revanna,

'S/0 Rangaiah,
'aged about 28 years,

{Working as Farm Hand,

;0ffice ot the Officer
Elncharge, military Farm,
!Hebbal, Bangalore-24 & . .

residine at Military fFarm

= é}f,Quartste,‘ﬂebbalyﬁpfffg

Bangalore - 24, s - ,
: (.0A.No.. 811/ 1994) - e «gsu:;fﬂ ‘

"r" Y

2Shri 0. Rangappa,

‘S/o Obanna, aged about c
129 years, working as FarmeHand,
Office of the Officer Incharge,
.MJlitary Farm, Hebbal,
3Bangalore-24 and residing at:
,Nilitary Farm Quarters,

1Hebbal, Bangalore -~ 24.

( 0A No. 813/ 1994 )
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Shri Justice P.K. Shyamaundar .os Vice~Chairman
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Shri Hanumantha,

$/o Ranga, aged about 40 years,

working as Farm—Hand,

office of thekOfficer Incharga,

military Farm, Hebbal,

Bangalore-24 & residing at

military Farm! Quarters Np.6,

Hebbal, Bangalore-24. cee
( OA No% 890/ 1994 )

(By%kdvocatQVShri M. S. Ananda Ramu )
VS.
The Union of India
by its Secretary,

Ministry of Dgtance,
N ew DBlhio . :

- The Deputy Director of

Military Farm, Headquarters,
Sou thern Command, Kirk ee,
Pune=3, :

The Deputy Director General,
Military Farm,

Army Headguarters,

D.M.G. Branch,

New Delhi, '

The Assistant Director,
Military Farm,

-Officer Incharge,
‘Military Farm, Hebbal,

Bancalore-ZA.?

" Shri B.Be. Biswas,

Assistant Director, Milltary Farm,
Officer Inchargeg Mllitary Farm,

Hebbal, Bangalora - 24, T T 7%”:"?/

Applicants

“Respondents 77

( BY Advocata Shri ‘M. Ss* Fadmarajaiah, Senlot
Standing Counsel tor Central Government).

I

ORDER

Shri Justice P.K. Shyamsundar, Vice Chairman.

and the learned,sténding Counsel,

combat the order tﬁahsferring their clients from ﬁilita:y Farm,

Heard M/s V. Javahar Babu/ Ananda Ramu for the applicants

[

Mm/s Javahar Babu/ Ananda Ramu

veseedf=  ?
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Hebbal, Bangalore. .It.is.strpnMously urged that the applicants -

i

[

e e o et

bein& the Farm HandS'hed~beew melioiously picked,up for unert

shift from their native soil which has resulted in extreme hardship

1 ' +
! . :

not merely to them but also to their tamilies. It is pointed out

because the applicants were the oftice bearers/ members of a

T union of Farm Hands constituted under lau, the administration.

taking'eiception to this kind of congregation had'sought-to.péralise
the epplicents and their,oolleaguee in the other cases which are
also: presently dealt with.

2. We have perused the file and found that all transter

, _ - orders have bee1 _madei~in publio interest. The-ergiment is that
1 : '
1 , : the applicants are singled out in migratian to an outside terri-

. tory ‘and that the ordere suffer from malafide but we see no such

‘thing. ‘We are satisfied with the order and is not vitiated. by
imale%ide'or anyrother intention ;4‘undef.the c;rgumgpanceSi these -
'applfiic,atimsf,tn'erefore 'fen‘.\_:_me appncents ehould jbin theirzneu ',"
vﬁplecés ot work and‘afterlconpleting‘one:year'evtenure in_the'neu '

S ,’,t“-':~»;4’3;l.’ac;sf<p'f. pi)'étiﬂ“é; ‘-*‘;tneuepp]:iéants-mey-if 80 a‘dvieed meke'repreeen- n

a

tations to the department Pt their retrenéTeéﬁgtoﬁﬁengalore. X (S

.-_ﬁé/; ' : thatf ie done and if in view of the apprOpriete authority finding

: that the epplicants‘ preyer ror a tranefer back to Bangalore is
justified, the authority may conSider such representation in as :
sympathetic light as possxble and with all things being equal

I
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may make order retransferring the appli@ants to Bahgaloré.'

- e .. }_, s -
%i
|

In

the

meanwhile, the applicents will be entitled to retain the official

quarters at Bangalo:éﬁfor a period of two months t:om:today.

With

this direction, theségapplications which otherwise tail sh§11_stand

dismigsed,

( T.Vv. Ramanan ) -
Menber (A)

psp

No costs, .
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( P.Ke Sbyamsundar_)
Vice Chairman
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CENTRAL AOMINISTRATIVE TRIBUNAL,
BANGALORE BENCH.

ORIGINAL APPLICATION NOS. 517, 518, 811, 813 & 890/ 1994

TUESDAY, THE 26TH.DAY OF JuLY, 1994

Shri Justice P,K. Shyamsundar see Vice Chairman

Shri T.V. Ramanan ese Member (A)

Y. shri L, Shivalinga,
S/o Uingaiah, Major,
Vorking as Farm Hand, '
fleeiding near Madhu Store,
Post Sanjeevini Nagar,
Hebbal,
Bangalore - 560 024,
(0A No. 517/ 1994)

/zf Shri Murugadas,

S/o Mannangatty,

Major,

Working as Fara Hand,

Resident of Farm Quarters,

Ko. T/44/ 1, Hebhal,

Bangalore - 560 024, see Applicants
( OA No. 518/ 1994)

(By Advocate M/s V. Javahar Babuy )

“3s  Shri Revanna,
S/o Rancaiah,
aqud about 28 years,
Working as fFarm Hand,
Office of the Officer
Incharge, Military fFarm,
Hebbal, Bangalore—~24 &
residino at Military Farm
Quarters, Hebtbal,
Bangalore = 24,

;. ( OA No. 011/ 1994) - . N

7 4, Shri 0. Rangappa,
' S/o Obanna, aged about
29 yuars, working as Fsrm-Hand,
O0ffice of the Officer Inchargae,

Militsry Ferm, Hebbal,

e AL Bangalore-24 and res.\dmg at
A owvss s Military Famm Quarters,
S0 T e 8N Hebbal, Bangalore - 24,
T . REENETI TS W 0A No. 813/ 1994 )
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//éf Shri Hanumentha, K ,
5/o Ranga, sged about 40 years, ‘

working as Farm-Hand, ‘

pffice of the|0fficer Incharge, ‘

Military Farm, Hebbal,

Bangalore-24 & residing st ' :

military Farm Quarters No.b, 1

Hebbal, Bangalore—Zd. Y
( oA No., 830/ 1994 )

Applicants

(ByiAdvocate Shri M.S. Ananda Ramu )
; v

Vs.
|
1. The Unfon of India
: by its Secretary,
rinistry of Detsnce,
Neas Delhi,

2, The Deputy DJrectur of
military ferm, Headquarters,
Southern Com@and, Kirk ee,
pune~3. |

3. The Deputy Director Ceneral, L
' military Far?,

Army Headquarters,

D,.m.C. Branch,

New Delhi.

4, The Assistan# Director,
military Farm,
Officer Incharges,
Military Farm, Hebbal,
Bangalora—?@.

§, Shri B.B, Bisuas,
: Assistant DﬂPELtOr, militaery Farm,
Otticer Incharge, Military rarm,

Hebbal, Bangalore = 24, & TR .ee
\

2 | By Advocate Shri M.S. padmarajaish, Senior =
Standing Counsel tor Central Govarnnant)

Resopondents
*

| ORDER
Shri Justice P.Kr Shyamsundar, Vice Chairmsn

Heard H/e V. Jevahar Babu/ Ananda Remy for the spplicents

{
and the leamned Standing Counsel, M/s Javaher Babu/ Ananda Ramu

combat the ordaﬂ troneterring their clients trom military Ferm,
seee 03/"
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'Hebbal, Bangalore, It is stranWously urged that the spplicants
.being the Farm Hands had been maliciously picked up.for unjust
! . '

lahi!t from thelir native soll which has resulted in extreme hardship

I
not merely to them but also to their tamilies, It is pointed out

because the applicants were the office bearars/ members of a

union of Farm Hande constituted under lau, the administration

taking exception 'to this kind of congregation had sought to paralise
. o

Ltha epplicants and their colleagues in the other cases which ars
also presently dealt with,

2, We have perused the file and found that all transter
l .

) érdara have baen mada. in public intorest. The argument is that

! ' .
the applicants are singled out in migration to an outside terri-

tory and that the ordere sufter from malafide but we see no such

thing. We are satisried with the order and is not vitiated by

malafide or any other intention , Under the circumstances, these
| ' -

applications thersfore fail, Thu applicants should join thelr few
places of work and aftor completing one year's tenure in the:.neu

p:laces of posting, the spplicants may if so adviged make represen—

A}

f . D .
tations ‘to the department for their retransfer. to Bangalore. -~ If’

that 1is done and if in view of the appropriste authority tinding

thet the applicants' prayer for a transfer back to Bangalore is

justiried, the authority may consider such repreeentation in as

,~—~_ Sympathetic light as possibls and with all.things being equal
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may make order retraneferring the applicente to Bangalore. In the

peanwhile, the applicsnts will be entitled to retain the officiel

quarters st Bancalorse éror s period of two months rro$= today. With v

this direction, thess applications which otherwise rail shall stand

dismissed, No costé. |
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